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- ' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.913/91 _ decided on : 19-12-94
Between

M. Chandra Rao ' ¢ Applicant

and

1. The General Manager
SC Rly., Rail Nilayam
Secunderabad

2, The Sr, Divnl, Personnel Officer
S5C Rly,, Rail Nilayam
Secunderabad

3. The Divnl. Rly. Manager(Personnel
BG/SC, SC Rly., Rail Nllayam

Secunderabad . 3+ Respondents

Counsel for the applicant ¢+ P. Murali, Advocate

Counsel for the Respondents : V. Bhimanna, SC for Railuways
- CORAM

HON, MR, JUSTICE ¥, NEELADRI RAQ, VICE CHAIRMAN

HON. MR, R, RANGARAJAN, MEMBER (ADMN.)
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JUDGMENT
| as per Hon'ble Sri R.Rangarajan, Member (Administrativel) Y

This OA was filed for a direction to the respondents
herein to assign the seniority to the applicant at Sl.Nof65
immediately after Sri M.Laxma Reddy in the provisional seniority
list of staff in Ticket Chéckin§ cadre/TTE/RTC in the grade
of RS.425-640(R3)/1400-2300(RSRP) as on 1,4.1988 circulated
vide circular No.CP/S35/PZ§Ticket Checking/Seniority dt.

3.6.1988 being the last place of Batch No.76.
2. The facts which are not disputed are as follows:-

The applicant joined Railway service as a Ticket
Collector on 22,5.1964 through Railway Service Commission.
He was deputed for initial training in Zonal Training School,
Bhusawal in Batch No.76. He failed in the first attempt
and was éent to attend the repeat course in Batch No.79
and he had nassed. His seniority was fixed with reference
to his merit order in Batch No.79. On the basis of that
seniority he had been promoted as Travelling Ticket Examiner
in the year 1972 gnd as Conductor in the grade of Rs.,1400-2300

in the year 1984,

3. The contention of the applicant is that in fixing

his seniority in his case Serial Circular ﬁo.8/76 dt. 9.1.76
has to be followed i.e. his seniority is to be assigned
after complation of training andlany candidate if he i‘;:::]
is unsuccessful in the first attempt is given further two
chances to clear the course in the subsequent batches and

if he clears the same, his seniority wgfﬂa be fixed at the
bottom place of batch in which he wasﬁéglected. He further
submits that though he failed to complete the tpaining course

: : in
in the year 1964, /Batch Ho.76 he has passed training course

in his second attempt in Batch No.79 of the ye2ar 1964 i%gglf an
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hence his seniority has to be assignesd properly as prayed
for zbove. He made number of representations, the first

one is dated 3.,1.1979,

4, The applicant is now expecting promotion as

P.T.1I. in the grade of Rs.1600-2600 (R3RP)! and the can~
didates in the seniority list upto 51.No,69 are alréady
promoted and if his seniority as prayed for above is not
given he will be put to irreparable loss, Hence he has

approached this Tribunal with the above prayer,

5. The respondents in their reply affidavit{:::;:;§
have not disputed the facts in regard to his appointment,
training and fixing up seniority after he passed the repeat
course in Batch No,79. They further contend that such of
the failed candidates who oass in second/third attempt

were to be assigned seniority in the order of merit obtained
by them in that particular batch in which they took the

o

2nd/3rd chances as per rules and instructions existed j then.

This was the procedure for assigning the seniority

as provided in para-303(a) of the Indian Railway
Establishment Manual (Annexure-I), As the applicant failed
in the initial training in Batch No.76 and was successful in
the Batch No.79, his seniority was correctly fixed with

reference to his merit order in Batch No,79.

6. We have heard Sri P,Murali, learned counsel for the
applicant and Sri V.Bhimanna, learned 5tanding Counsel for

the respondents.
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7. In terms of Serial Circular No.8/76 dt. 9.1.1976
nthe candidates who pass the training in the 2nd and 3rd
attempts should be assigned seniority (according to the
merit order assigned to them in the repeat course) bhelow

all those in the batch (with which they are sent for -
initial time) who secured a pass in the lst attempt and
above all those who are deputed for training in subsequent
batches." As per the said circular, the candidates
selected by direct recruitment by Railway Service Commission
will be assigned seniority in the batch in which they

are recruited, but below all those in that batch who

secured a pass in the first attempt according to merit

order assigned to them in the repeat coursep) é;% they

pass the training course in second and third attemptss,

The applicant in thiscase was selected in the year 1964

and he failed in the first attempt when he wéé sent for
tfaining in Batch No;76 but §assed in the second attempt
when he was sent for training in Batch No.79. As per

the above circular he has to be assigned the seniority
below those who are recruited in the year 1964 and passed.
tﬁe training course in the first attempt and according to
the merit order secured by him in the repeat course.fiThe
lzarned counsel for the respondents submitted that the

0ld records in connection with the recruitment and training
of . the candidates who were recruited during the year 1964

as Ticket Collectors were not available., However, in no year
more than one batch of Ticket Collectors are g recruited througt

_ submits -the learned counsel for respondents

Rzilway Service Commission{ 1In 1964 alsc there was only' one

batch of direct recruit Ticket Collectors recruited through

' Railway Service Commission. They were trainsd in more than -
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one batch due to capacity constraint in sending them to
Training School in one lot. Hence, they were sent in
more than ons batch. Batch Nos,77 and 78 may nog& be
training course for Ticket Collectors., It could be to
other categories of staff like ASMs/other operating
category of staff. The applicant who was sent for the
repeat course in Batch No,79 was correctly assigned

seniority as per para-303(a) of IREM(Volume-I)} as guoted
o1t

in the Serial Circular N5.8/76. Aéthe training course ,

#gr the recruitees of 1964 were sent in batches viz. 76 & 79
he has been given the seniority in that batch only below

to those who have passed in their first attempt and
according to his merit order assigned to him in the repeat
course in Batch No.79. Hence,'the applicant has been given
the seniority strictly in accordance with serial circular
No.8/76, for those who recruited in the year 1964 and

above those recruited after 1964 batch. Assigning of

this seniority to the applicent is also in consonance with

IR e TR
para<_306 " \of TREM.
8. There is force in the submission of the respondents.

It has not been stated in the application or at the time
of hearing that Batch No.76 and 79 are training courses
for those Ticket Collectors recruited in different batches
through Railway Service Commission. It was also not sub-
mitted by the applicant that Batch Nos.77 & 78 are also
training courses for Ticket Collectors. As recruitees

for Ticket Collectors in one vear may not be so high as

Lo conduct four batches of training it stands to reason
that Batch Nos.77 & 78 may not be training eourse for

directly recruited Ticket Collectors.

i
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1. The General Manager, S.C.Rly,

Railnilayam, Secunder abad.
‘2. The Sr,pivisional Personnel Officer,
S.Co. Railway, Railnilayam, Secunderabad.

3. The Divisional Railway Manager(Personnel)
BG/sSC s. C .Rly, Railnilayam, Secunderabad.

4, One copy to Mr.p .Murali, Advocate, 16~2—740/5
Gaddiannaram, Hyderabad.

. 5+.0ne copy to Mr.V.Bhimanna, $C_for Rlys, CAT«Hyd.
6._0ne cqpy to Library, CAT Fyd.

" T 9
7. Oné spare copy. ool td “’K CA" HYe
3 Cepy o Y Qaperw or Qen %&/"‘*"cw .
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9, As each ,ear only one batch of recruitees are

e .
taken as Ticket Cpllectors, it could be. safelv oresumed

that the Ticket Collpctors who were sent for training in
Batch No 76 & 79 are only those who were recrulted in

the - same batch in the anr 1964 only and not at a later
Latch "The tralnlng course for 77 &. 73 may ‘not be for
Ticket:Colliectors. ‘The applinanf had been corchtly
assigned SQDlO'lty in the 1964 batch of recruifees below
those who passed in the training course in the first attempt
and according to his merit order in the repeat-t@aining
course in Batch No.79. Hehce, assigning senioriﬁr to the
applicant by the respondent is in accordance with Serial
Circular No.8/76 and also as per para=-303(a) of TREM.

He cannot claim any upward revision of seniority as rprayed
for by him in the seniority list dt. 3.6.1988, The seniority
now assigned to him is also in accordance with para-308

of IREM. 1In view of the above, the Or is only liable to be

dismissed,

11, The respondents further contend that this CA is
time-barred as the applicant's seniority was fixed way back
in 1976 and the seniority list of 1988 is only a continuation
of the old seniority list and has to be dismissed on that
ground%”xﬁﬁe view that has been taken by us now as above,

there is no need to further 44 go into this contention.

12, In the result, the OA is dismissed as having no

merits, No costs.//

d«-9——""_‘_é%i, )VQ4~A$}Q&\__H¢
(R.Rangarajan) ( V.Neeladri Rao)
Member (Admn. ) Vice Chairman
F3

Dated t? December, 1994,
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